I THE CENTRAL ADMINTSTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A.N0.855 ef 1995,
Betwesn Datad: 4.9,1995.
B.V.CH.Babu ﬁaa .o A@plicant
and

nien ef India represented by:

4
:

1

1. Chief Pest Master General, A.p.Circle, Hyderabad.
5. The Directer ef Pest Offices, 0/0 Pest Master Ceneral, Vijayawada.

3. Senier Superimtendent ef Pest Offices, Prakasam Divisien,
Ongele,

/ 4, The Pest Master, Ongele Head Office, Ongele.

. Regpencents .
Ceunse]l fer the Applicaent : sri. K.S.R.Anjaneyulu
.Ceunsel fer the Rezpendents . Sri. N.V.Raghava Reddy, 5C fer Rlys

CORAM:

Hen'ble Mr. A:B.Gerthi, administrative Member

Centd:...2/-
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n.A. 855/95, o Nt. of Decision : 04-09-55,

0RDER

I As per Horm'ble Shri AR.B. Gorthi, Member {Admn.) i

¢
LA

The applicant ishExtra Departmental Mail Carrisr-
cum=Dalivery Agent gttached to Mynampadu 8ranch Post Office.
He joined department on 16-06=1388 and uasiggéfg paid allouvances
at the rate of Rs., 420/- per month. Vide impugned order
dated 02-12-1993 the respondents rgvised the mupthly allbwances
to Rs, 278+CMA and further directsd recovery af excess amount
of allowances paid to the applicant from the date of his
initial appointment. Aggrieved by the same he-éﬁ@é}up with

Rt -

this 0A praying the impugned order be set-aside and that =

amount sought to bs recovered be&ﬁ%-fe?undeda

2 When the 0OA came up fPor admission the respondents
were given an interim directioen “oinot to gffent recovery -

from the applicant.

3. Shri K.S5.R.Anjaneyulu, lsarned counsel for ths

@Eé&j%gﬁi;hgs dprawn my atténtioﬁ.tu the judgement of the
Madras Bench of £he Trib@%@l in National Union of Extra
Departmertal Agents and Another Versus Union of India,
1993 (25) ATC 535 and M. T. Kaaniappan Versus Union of
India, 1993 (25) ATC 65S. The said judgements of the
Madras Bench of the Tribunal were followed by this Bench
of this Tribunal in 0A, 758/85, uwherein the following
directiansr are given to the rwsmonﬁants:—
. . ‘ "(a) The r evissd allouwance shall taks sffect
prom the date of issus of the impugned order.
(b) The amount,if any recovered bzfore the date
of issue of the impugned order shzall be refunded
{igijﬁs applicant within three months prom the
date of receipt of a copy of the order”. |
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Ceny Le:~

1. Chief peost Master Gen=sral, A.P.Circle,‘Hyderabad.

2. The Director ef Pest Qffices, 0/C Pest Master GCeneral,

vijsyawada,
3, <Senier sSuperintende=nt ef Pest Offices, Prakasam Divisien,
ongele| :
4. The Pest Master, Ongele Hesd Office, Ongels.
5. On; cepy te sri. K.S.R.Aﬁjﬁne?ulu, adveacste, CAT, Hyd.
6, One cepy te Sri. N.V.Raghava rReddy, sSC fer Rlys, CAT, Hyd.
7. One cepy te Library, CAT,_Hyd. |
8. One spare Ccepy.
Rsm/-
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4. As this case 18 covered by similar cases decided
by Tribunal, the 04 is being disposad of, although ths

respondents haye not fPiled reply. But—we—haye—tward ~

7 L . ' ‘ . rko—vo-Ln..M(,
Shri N.¥.Raghava: Reddy, l@arned counsel for the-respondents A

at length.

8. . Learned counsel Pfor the applicant stated that the
impugned erdar notggnly ¥ 2 in violation of principles of
natural Justlce, but alao harsh and unjust, 'Thé aeglicant

[y

'1s pnnrly pald amployea whose salar; is ja—a-lewer than

nt
that of a regular Grnup—D(Class—IU) empléyee ofpthe Government.
The z2llowances recelued by tha appllcant werae naturally consumad
during the period from 1588 tn 1993, ai%jaﬁractlng a Lgtavery

of about Rs. 100/~ per month, the applicant would be left with
-hardly any salary te sustain his family. Ié—is al so an admitted
fact that the mistake  if any, yas committed by the r espondents
only and as such the employee should not be mage to suffer.

For this réason)aiaa I am inclined to aggee with ‘the plea

putforward by the spplicant's counssl thet recovary of excess

amount of allowancas paid to the applicant should not be made

with retrospsctive effect.

5. As the applicant before me is similarly situated i]
ss those in DA.758/95, this DA is also allowed with a direction i
to the regepondents to give the applicant the sama relisf as

has been given to the applicants in 0A,758/95.

7 - The OA is ordered accordingly. No oosts.
(A.,B. Gort )
Member ( Admn. )
Dated : The 4th September 1395. f%f7 ,fg4ﬂ
{Oickated in Opsn Court) >y %ﬂhﬂm[j) l
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